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Iron and Steel Quota to U.P. Traders

2522. Shri Achal Singh: Will  the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether it is a fact that origi-
nally Iron Merchants of UP. were
given quota both for Registered stocks
holdership and fabricationship;

(b) why the licences in respect of
one or the other above noted quotas
were withdrawn from some of the
dealers leaving others to  continue
with two licences; and

(c) the steps taken in the matter?

The Minister of Steel and Heavy
Industries (Shri C. Subramanjam):
(a) to (c¢). Distribution of the States’
quotas of iron and steel is done by
the State Government, as they are

primarily councerned. The informs.
tion, as furnished by the Government
of Uttar Pradesh, is that originally
some firms were functioning both as
Registered Stockholders, and fabrica-
tors. Generally, quotas of the firms
who have already been drawing two
quotas for several years in the past
are not cancelled except for good and
valid reasons. In some cases, for
valid reasons, action has been taken
to cancel one or both the quotas of
the firms drawing dual quotas. The
present policy of the State Govern-
ment is not to allow dual quotas to
one and the same firm in new cases.

Elementary School Teachers of Orisss

2523. Shri Ulaka: Will the Minister
of Education be plcased to state:

(a) the Total grant sanctioned by
the Central Government to Orissa
Government for increasing the salary
scales of elementary school teachers
during the period from 1860 to March
1962;

(b) whether the grants were uti-
lised fully; and

(¢) amount sanctioned for 1962-63?

The Minister of FEducation (Dr.
K. L. Shrimali): (a) According to the
present procedure, Central grants on
the development Schemes of any
State Government arc sanctioned as a
lump-sum for all Schemes and not
separately for individual Schemes or
for individual items of expenditure.
Accordingly the question of sanction-
ing Central grants to the Govern-
ment of Orissa for increasing the sal-
ary scales of primary teachers does
not arise.

(b) and (c). In view of the posl-
tion stated under (a) above these do
not arise,

Cultural Centres in Orissg

2524. Shri Ulaka: Will the Minister
of Sclentific Research and Cultural
Affairs be pleased to state:

(a) whether Central Government
have received any proposals from
Orissa Government for the construc-





